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e-Committee releases Draft Model Rules for Live -

Streaming and Recording of Court Proceedings

Share Your Suggestions
on Draft Model Rules for

Live-Streaming and
Recording of Court Proceedings

The e-Committee, Supreme Court of Live-Streaming and Recording of Court
India has released the Draft Model Rules Proceedings

for Live-Streaming and Recording of https://ecommitteesci.gov.in/documen
Court Proceedings and has invited t/draft -model~+ules-for-live-streaming -
inputs, feedback and suggestions on the and-recording-of -court-proceedings/]. In
Rules from all the stakeholders. The said this regard, the Chairperson of the e-
draft model rule is now made available Committee- ! | p o ! cJodtice B sY/ !
in the e-committee website [Click the link Chandrachud, has written to the Chief
to Download the Draft Model Rules for Justices of all the High Courts! calling
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for inputs and suggestions on the draft

rules. The Summary oftheDi bj sqgf st

letter is as follows:

dkhe eCommittee, Supreme Court of
India envisages a judicial system which is
more accessible, efficient and equitable
for every individual who engages with the
justice delivery system. The right of
access to justice, guaranteed under
Article 21 of the  Constitution
encompasses the right to access live
court proceedings. To imbue greater
transparency, inclusivity and foster
access to justice, the eCommittee has
undertaken the project of live streaming
of court proceedings on priority. This will
enable access to live court proceedings,
including on matters of public interest to
citizens, journalists, avil society,
academicians and bw students on a reat
time basis, which was not otherwise
possible owing to geographical, laistical
or infrastructural issues.

A sub-committee consisting of judges of

the Bombay, Delhi, Madras andKarnataka
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High Courts was constituted to frame
model tive streaming ruled.J

dkhe subcommittee has held extensive
deliberations. It took into account the
principles enunciated in the decsion of
the Supreme Court inSwapnil Tripathi v.
Supreme Court of India, (2018) 10 SCC
639 including the concerns of privacy and
confidentiality, prohibition or restriction of
access to proceedings or trials stipulated
by Central or State legislation and in some
cases to preserve the larger public
interest owing to the sensitivity of the
case. These model rules provide a
balanced regulatory framework for live
streaming and recording of court
proceedings.

The model live streaming rulesare shared
herewith with a request to share the
inputs and suggestions on them as your
insights and experience will help us in

better implementation of live streaming

of court proceedings across Indid.J



|IOS version of JustlS Mobile App for Judicial Officers

made available by e-Committee

COURT MANAGEMENT THROUGH
Just|S moBILE APP

~ JustlS Download

Login

Jo Code

Enter Jo Code

OTP
Enter OTP

eydyér

Enter Captcha

ECommittee has made available the
JustlS mobile app for Judicial officers
on IOS platform also. Earlier the Android
version was available for the said mobile
app.

The judicial officer can log in using JO
Code and authenticate with OTP
received on the mobile number tagged
with the respective JO Code. JustlS
Mobile App is developed for the Judges
of District & Subordinate Courts in the
country. The App is username/password

protected. The application is an
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electronic case managementtool for the
Judicial Officers which is a digital
repository that provides all details about
his/her court in the handset 24x7.

Visit the e-Committee webpage link To
read the Step by step guide on
Installation of the JustlS app in 10S &
Android and the User Guide p Court
Management through JustIS app.

https://ecommitteesci. gov.in/publicatio

n/court -management-through{ustis -

mobile -app
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e-lnauguration of CIS Software Integration with Land
Records, N-STEP, Secure WiFi Project, at High Court
of Madhya Pradesh,.
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Supreme Court of India & Charperson, eCommittee)

e-lnaugration,of Secure WiFi project, NSTEPR-project, Integration of CIS software with LAND records.
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HIGH COURT OF MADHYA PRADESH

JABALPUR

) Lf zopuf! Beesftt! cz! I po!l!cmf! Tisj! Kvtujdf! N
Court of Madhya Pradesh)
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f On 14" June 313 2!

D.Y. Chandrachud, Judge, Supreme
Court of India and Chairperson of e-
Committee, Supreme Court of India
inaugurated the Secure wifi project for
the High Court of Madhya Pradesh,
Service and

National tracking of

Electronic  processes for  District
Judiciary and Implementation of CIS
software with Land Records at High
Court of Madhya Pradesh, Jabalpur
through virtual mode in the august
gsftfodf! pg!

Mohammad Rafiq, Chief Justice High

| p o Justicef !

| po! ¢ mf Pradeshs | !

EGouncil of Madhya Pradesh, Jabalpur,

Officers of State Government of Madhya
Pradesh, Registry Officers of the High
Court of Madhya Pradesh, District and
Sessions Judges of District Courts in the
State of Madhya Pradesh and Officers of

State Judicial Academies.

1 The welcome address of the event was
hj wfolcz! Il po'leRohitAryR,i sj ! |

the Keynote Address was made by

|l po!cmf! Tisj! Kvtujdf!

Chief Justice, High Court of Madhya
Kvtujdf!

The Inaugural Address was given by

Dpvsu! pg! Nbei zb! Qsbef, tpio'! o i QiceSeY ICh-gll’idl%.éhdd,

Justice Rohit Arya, Chairman, Computer
and e-Court Committee, Members of

Computer and e-Court Committee and

Judge, Supreme Court of India &
Chairperson, e-Committee. The

Chairperson observed that these three

puifstipolcemftKvehtt!galauifl bididDiysHdh

The event was virtually attended by
Advocate  General of the MP
Government; the Office bearers of Senior
Advocate Council, Jabalpur; the High
Court Bar Association, Jabalpur; High
Court Advocates Bar Association,
Jabalpur, High Court Bar Association,
Indore  Bench, High Court Bar

Association, Gwalior Bench and Bar
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especially considering the digital divide
in India, where technology is not equally
accessible to all. These efforts of MP
High Court must be complimented for
the reason that by these three significant

steps, itis bringing technology closer to

the doorsteps of citizens.



The Chairperson also stated that Wi-Fi
enabled court is the most significant

indicator that we have entered the age of

ICT enabled governance.

Having been a practising advocate, The
Chairperson acknowledged the difficulty
in ensuring that the services of
processes are effected on the opposite
party. He stated that by providing a
facility like NSTEP, attempts are made to
ensure that technology will be used in
making Justice fast and accessible. The
Chairperson also appreciated that
integration of the Case Information
System with land records is of utmost
significance. The opacity of the land
record is the major factor obstructing
the work of the District judiciary and this
integration will ensure that delay does

not defeat the Justice.

The Chairperson further complimented
the efforts of the MP High Court and
members of the Computer Committee of
ui f!

| po!cmf! Dpvsu!

projects, particularly in light of the huge
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pendency caused due to delay. He also
appreciated the sub-ordinate judiciary of
the state for disposing of 4,84,565 cases
during the pandemic period. He stated
that the M.P High Court is one among
the four High Courts selected where
digitization of Court records in High
Court and Subordinate courts will be
done as a pilot project. In his concluding
remarks, he informed that the e-
Committee of the Supreme Court of
India is in a process of replacing manual
registers with electronic registers in
District Courts and the new e-iling
software is having numerous interesting
facilities for Advocates which will help
Advocates in managing their work
efficiently on a click of a button. He

emphasized the need to embrace

technology by Advocates and Judges.

The vote of thanks of the event was

beesfttfe! cz! |l po! cmf!

Sreedharan, Judge and Member of

Gamputer and eLCquy, Coppittee, High,
Court of Madhya Pradesh.

T



E-Service Center Inaugurated at Indore Bench of

Madhya Pradesh High Court

On 9" June 2021, the e-Service Centre in
the High Court of Madhya Pradesh,
Bench at Indore has been inaugurated by
Hon'ble Chief Justice Shri Mohammad
Rafiq in the presence of Hon'ble

Administrative Judge Shri Sujoy Paul,
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Hon'ble Shri Justice Rohit Arya, Hon'ble
Shri Justice Vivek Rusia, Hon'ble Shri
Justice Subodh Abhyankar, Hon'ble Shri
Justice Shailendra Shukla, Registrar
General Shri R.K. Vani,
OSD/Registrar Shri  M.K.

Principal

Registrar



Sharma, Shri Anil Senior
Principal System Analyst (N.C.T.) Shri

Jitendra Bhadkare, Registrar (M) Shri

Verma,

Anand v. Mandloi, Shri Veer Kimar Jain,
Convener of the Adhock Committee of
M.P. High Court Bar Association Indore,

Senior Advocates, Advocates and other

dignitaries.

The following facilities of the e -Service
Centre shall be available for the
Advocates, parties and others during

offi ce hours:-

1 Handling inquiries about case
status, next date of hearing and
other details.

1 Facilitate online applications for
certified copies and other such
filings.

1 Facilitate e-filing of petitions in the
software.

1 To assist in online purchase of e-
stamp papers/ e-payments/ e-
Court fees.

1 Publicize and assist in
downloading the mobile app of e -

Court and M.P.
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1 High Court for "android" and "iOS"
operating systems.

1 Facilitate of booking of an e-
Mulakat appointment for meeting
relatives locked in Jail.

1 Handling queries about the
location of a particular court, its
cause-ist and whether the case is
taken up for hearing or not.

1 Guide people on how to avail free
legal services from District Legal
Service Authority, High Court
Legal Service Committee and
Supreme Court Legal Service
Committee.

1 Explain the method of arranging
and holding a video conference
court hearing.

M1 Provide

softcopy of judicial

orders/judgments via email,

WhatsApp or any other available
modes.

1 All other queries and assistance in

respect of facilities that are digitally

available under the e-Court project.
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E-Payment of Court fees enabled in Patna High Court

and District Courts

L) & pay.ecourts.gov.in/epay/biha @

.........

On 2nd June 2021, the facility of online payment of Court Fees for Patna High Court and
District Courts has been enabled. e-Pay Portal is directly integrated with the Online
Receipts Portal of Bihar State Governmentand can be availed 24x7, anywhere, anytime
through Net Banking and
Debit/Credit Cards.

Inauguration of eSewa Kendra at
Bettiah Civil Court, Bihar
On 23rd June 2021, the eSewa

Kendra at Civil Court, Bettiah, West

Champaran, was inaugurated by Ld.
District and Sessions Judge. This
Kendra is equipped with the required technology and will go a long way in bridging the

technological divide by providing access to eCourt services to the litigants.
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Official You Tube Channel of High Court of Karnataka

STV SV, WA

LLCERL IO

HOME

Uploads | PLAY AL

The High Court of Karnataka has created
and launched an official YouTube
Channel to Live Stream all the
programmes of the High Court and Court

Proceedings. So far 14,304
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fp""

SUBSCRIBE

members have subscribed to the official
YouTube channel of the High Court.
Click to watch the Karnataka High Court
Official YouTube Channel:

https://www.youtube.com/c/HighCourtofK

arnatakaOfficial
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Know the Best Practices of High Court of Madras and

High Court of Madhya Pradesh

Aspbsu! pg! ui f ! dzLop x I(jui {i)!TlefHigh Cayrs of dMadrag p tClick

pg! I'jhi! Dpvsuld tf sj f tthe linkptd read thetefnihativesband the
information about the e-nitiatives and best practices of the Madras High
the best practices of the High Courts, Court.https://ecommitteesci.gov.in/di
this month in the limelight are : vision/high -court-of-madras/

(i) The High Court of Madras (i) The High Court of Madhya Pradesh

N _ Click the link to read the e-nitiatives and
(i) The High Court of Madhya

the best practices of the Madhya
Pradesh

Pradesh

https://ecommitteesci.gov.in/division/h

igh-court-of-madhya-pradesh/
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